471 Reported decision of Sri
Lanka Govt:’s decision to impose
military rule in Jaffna and kill-

ings of Tamilians there (Dis.)
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[MR. DEPUTY-SPEAKER
Chair.)

in the

APRIL 6; 4984

Contn. (Amdr.) Bill—Int. 472

MR. DEPUTY - SPEAKER : Mr.
Kabuli, you can continue after 6
o’clock. We now take up the Private
Members’ Business.

13.15 hrs.

COMMITTEE ON PRIVATE
MEMBERS’ BILLS AND
RESOLUTIONS

Seventy-third Report

SHRI CHITTA BASU (Barasat) :
Sir, I beg to move :

“That this House do uagree with
the Scventy-third R.oport of the
Committce on Privite Mcembers’
Bills and Resolutions presented to
the House on the 4th April, 1984.”

MR. DEPUTY-SPEAKEK : The
question is :

““That this House do agree with
the S:venty-third Report ol the
Commitice on Private Members'
Bills and Resolutions presented to
the House on the 4th April, 1984.”

The metion was adopted.

MR. DEPUTY-SPEAKER : Bills
for introduction. Shri Ram Lal Rahi,

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of ariicles 341
and 342)

st v s gt (faalaa) .
ITETE AT, W qE€qrd TIAr g
fr wiea & dfaga § A1 gmud
e aw fagas F1 gradiea 39
#1 gaafa & w1
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*published in Gazette of India Extraordinary, Part II, section 2, dated 6.4.1984.



